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1, 26=8-2005 Upon hearing Mr. N.B. Kharga, learned

counsel for the petitionér assisted by Miss
Sapna Rai and Mr. Karma Thinlay, learned
C?ntral Govt. Standing Counsel at some
length, Mr. N.B. Kharga, learmned counsel in
his usual frankness submitted that hé desires to
withdraw this writ petition. During the course
of motion hearing, this Cdurt made a query

with regard to the followirgs :-

. How the present writ petitioner passed the

Matriculation examination wWhen he attained

the age of 13 years?

. How he joined his service under the

respondent department as Mazdoor when he

attained the age of 16 years'“f
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3. How the petitioner obtained National Open
School certificate for Senior Secondary School
Examination Certificate in the year 1991 while
he was in service and whether he obtained the
prior permission from the authority concerned
or not?

4. How the petitioner could claim his right on the
ground that he was selected for the post of
Telecom Technical Assistant (previously
called Technician) in the year 1983 in
pursuance of the advertisement published by
the authority concerned for appointment to
such post of Technician on 10-6-1983 at a
belated stage?

The petitioner did not append a copy of the

. related advertisement dated 10-6-1983 to the writ

petition nor did he append a copy of the select fist

where his name finds place. We expregg the
b

course of the motion hearing in the open Court

that photo copies of these documents pertaining to
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the gducational qualificatiotis of this petitioner so
far produced by the learned tdunsel at the time of
hearing are not free from doubt. We had the mind
to verify the same throﬁg‘il the appropriafe
authority. Be that as it may, even the petitioner is
selected for the post of Teclinician at the relevant
time, the life of the penal list had expired long
long back 1.e. 20 years back. It is well settled that
a selgcted candidate cannot cldim for appointment
as of right even though his hdme is in the se@ect
list and the select list has it3 iife. In the case in
hand, the petitioner approached this Court after
more than 21 years from tlie date of plleged
selection which was made in the year 1983. This

case deserves its outright rejection on the ground
“

of inordinate delay as the délay defeats justice.

LI I

However, the prayer of the writ petitioner through

13

his learned copnsel, Mr. N.B. Kharga is accepted
B

and the case is closed on withdrawal.
@
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In view of the order passed today in main Writ
; Petition, this Civil Misc. Application No.31 of

2005 has become infructuous and accordingly, it

1s dismissed. . G_}_;u
< ."/
(N.Surjamani Singh)
Chief Justice(Acting)

(A.P. Subba) -
Judge
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